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should be allowed to continue aL Cuttack

unétil further orders.

R

Send copies of this order along with
notices to Respondents and free dopies of the

order be handed over to the learned counsel

o both the sides.
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Order dated - 31.8,04

Heard Mr. S.Ce.3amantray, ILd. Counsel
for the petitioner and Mr. O.NeGhoOsh, Ld y
Counsel for the Respondents, ‘

By filinq memo dated 16.8.04, the
Respondents have submitted that the impugned
order under Annexure-3A/1 has heen withdrawn
by the Railway Administration and the
applicant is continuing in his previous unit
in which he was working prior to the -filing
of this 0.A., and therefore, there is no
need for the Tribunal to proceed further with

3 8
the matter,

Having regard to the facts as stated

above, we dispose of this 0.A., for having
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hecome infructuous. NO CoOSt3.




